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MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(Wireless Planning and Co-ordination)
NOTIFICATION
New Delhi, the 9th June, 2005

G.S.R.385(E)— In exercise of the powers conferred by sections 4 and 7 of the Indian
Telegraph Act, 1885 (13 of 1885), the Central Government hereby makes the following
rules further to amend the Indian Wireless Telegraphs (Amateur Service) Rules, 1978,

namely:-

4. Short title and commencement- (1) These rules may be called the Indian Wireless -

Telegraphs (Amateur Service ) Amendment Rules, 2005.
(2) They shall come into force on the date of their publication in the Official Gazette.

2, In the Indian Wireless Telegraphs (Amateur Service) Rules, 1978 (hereinafter
referred to as ‘the said rules’), for mle 4, the following rule shall be substituted, namely:-
“4_(Categories of licence: There shall be two categories of licences, namely;-

(1) Amateur Wireless Telegraph Station Licence (General)

(ii)  Amateur Wireless Telegraph Station Licence (Restricted).”

i In rule 3 of the said rules,-

(a) in sub-rule (1), in the proviso, for the words and figure © Station Licence
Grade- 117, the words and brackets “Station Licence (Restricted)” shall be substituted;

(b) in sub-rule (2), for the portion beginning with the words * Notwithstanding
any thing contained” and ending with the words, Short Wave Listners” Amateur
Wireless Telegraph Station Licence:”, the following words, brackets and letters shall be
substituted, namely:- '

« Notwithstanding anything contained in clause (b) of sub-rule (1), the Central

Government may grant to bonafide experimenters between the age of 12 and 18 years,
Amateur Wireless Telegraph Station Licence (General) or Amateur Wireless Telegraph

Station Licence(Restricted):”.

4. In rule 7 of the said rules, -
(a) for clause (b), the following clause shall be substituted, namely:-
“(b) such person pays the fees on the following scale, namely :
(1) Amateur Station Operators’ Examination (General) - Rs. 100/-
(ii) Amateur Station Operators’ Examination ( Restricted) - Rs. 100/-7

{b) clause (¢) shall be omirted.

5 In rule 8 of the said rules, for sub-rule (2) the following sub-rule shall be

substituted, namely ;-
“ (2) An application for licence in Annexure-II to the rules shall be submitted not later

than one month before the date of desired examination.”

o. For rule 11 of the said rules, the following rule shall be substituted, namely:-
“11. Period of Validity- (1) A licence granted under these rules shall be issued for a

iod of 20 years or lifelong as the case may be commencing on the date of issue of the

licence and expiring on the last day of the month preceding the month of issue.

Fxplanation:- For the purposes of this rule, the expression “life long” means till

the licence holder attains the age of 80 years.
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2) Validity of lifelong licence I-nay' be extended on spe01ﬁc i’edﬁéét—of the licence holder
for 10 years at a time without any additional payment.” '

7. In rule 12 of the said rules, for sub-rule(1), the following sub-rule shall be

substituted, namely : - :
“(1) A licence fee on the following scale shall be payable to the Central Government on

receipt of instructions from that Government and in the manner directed by it:-

Fees in Rupees
Category of licence

! 20 Years Life long
(i)  Amateur Wireless Telegraph Station 1000 2000
Licenee (General)
(i)  Amateur Wireless Telegraph Station 1000 2000
| Licence (Restricted)

8. In rule 14 of the said rules, in sub-rule (1);-
(a) for the words “two or five years, as the case may be,” the words “twenty

years,” shall be substituted;
(b) for clause (c), the following clause shall be substituted, namely:-

“(c) Pays a fee of Rs. 1000/-”

9. In rule 15 of the said rules,-
(i)for the words “two years”, the words “five years” shall be substituted;
(ii)for letters and figures “Rs10/-”, the letters and figures , “Rs100/-" shall be

substituted ©

10. In the said rules, in the proyiso of rule 17, for the words “rupees five” , “Rs.200/-"
shall be substituted . :

11. In the rule 18 of the said rules, in sub-rule (1),

(a) for clause (ii), the following clause shall be substituted namely:-

“(ii) the applicant'holds an Amateur Wireless Telegraph Station Licence (General)”
(b) in clause (iii), for the letters and figures “Rs. 10/-", the letter and figures “Rs. 200/-”
shall be substituted.

12. In the rule 20 of the said rules, in sub-rule (2), - '
(a) 1n clause (i), for the letters and figures “Rs. 10/-”, the letters and figures “Rs. 100/-"
shall be substituted;

(b) in clause (i1), for the letters and figures “Rs. 5/-”, the letters and figures “Rs. 100/~
shall be substituted. '

[F. No.L-14011/255/2004-AMT]
C. RAMA RAOQ, Assistant Wireless Adviser

Note : The Principal rules were published in the Gazette of India, Part 1 Section 3, Sub-section (i) vide No. G.S.R.
1499/78 dated the 25th October, 1978 and amended vide No. G.S.R. 1225/84 dated 17th October, 1984.
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